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CENTRAL. ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

kDated Friday the sixth day of January, one thousand
nine hundred and eighty nine)

PRESENT
Hon *ble Shri S.P. Mukerji = Vice Chairman

C.CsP. 04/86 and HP. 23/89
| in O.A, 474/86

Shri Nanak Chand Jain .« Contempt Petitioner

Versus

. S8hri A.N. Wanchco,

General Manager, Northern Railway,
Baroda House, New Delhi, ' e Respondent

Counsel for the petitioner .e Shri_B.S; Mainee

Counsel for respondent. ;; Shri O.N. Moolri

OR DE R

Shei’ 5.7, Mukerii, Vice chairmen

The Tribunal in its Judgment dated 11.12.87
in O.A: 474/86 had directed the respo=-ndent ie,,

General‘Manager; Norﬁhern Railway that the payment

. fs i opjrncan-
of the gratuity and issue of passes should be completad
”~ C\/ N

within a period of one'month £rom the date of commu=
. thay~
nication of thisorder, I am sorry to £ind that no
-

action was taken for compliance of this order as a

—i e

result of which thelapplicant who is a retired and

) Ccnl\’n'n’}a\" Y Count- I d'/(fxl:h
disabled employee was driven to file a BveR, in May,
Ao

11988, Notices were issued to the respondent and a

nurber of adjournments were given, but no action was
taken even at that stage to comply with the judgnent;

On 28th November, 1988 the Tribunal was forced'to issue
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an.order for the personal appearance of the General
s R 5’0‘{ CtN\Lb%})" » h*

Manager, Worthern Railway., BEven then neitherﬁappearanCe
, (= '

of the General Manager or his representative material-

ised nor was there any compliance of the order of the
Tribunal, On the 2nd of January, 1989 when the learned
counsel for the petitioner appea;ed but there was no

appearance on behalf of the respondents, orders were
SR Conlronpl
issued by me for issue of a fresh notice to the General
~ hadl ,
. - & ‘ :
Manager to apyear in person before me o-n 6.1,1989., On

3.1,1989 a petition was filed by the respondent indicat-
. '(ﬁnu@lh&w\a ﬁ«y«ciu}tkIj£danuﬂ%9

ingithat sanction order had been passed on 21.12.88

vht\tjl’r\/{d. Co :

for payment and chegue was &mﬁnaﬁ on 26.12.88 but since

the concerned officer was sick, the matter could not

be communicéted to the Court or the counsel and hone

) ' il
appeared before the Tribunal., Ipspite of expressing
(499 .

any regret over the delay and blatant indifference,

- the respondsntswent to the extent of alleging in the

©Yhel - \ Seme
M.P., the Tribunal*s order was passed because of e
R

fraud committed by the applicant on the Tribunal,

2. I take strong exception to the manner in which

the judgmant of this Tribunal had been dealt with by

the General Manager, Northern Railway; I would have

taken further procééings for personal appearance and

prosecution of the Genersl Manager for contempt of this

Tribunal but Ivrefrainéﬁ from doing so to avoid a very
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embarassing situation for the Railway Board; I direct

that a copy of this order should be sent to the Railway

Board for taking such action as have deem fit for avoid-

[> .

. | | ance of such indifference on the part of the respondent§.
. . ) IL(
A copy of this order should alsq“sena:to-the General
v.R. '

Manager for his personal notice, A repetition of such
o~ - .
a conduct on the part of the respondentzwill not in
. ' : ' futurzs be dealt with in such a 1_ibera1 manner as I

*

have done now,.

3. '”deirect further that the respondentsapart
; ls tht opjlreanni~ | / .
5 from payment of gratuity which they are doing by a cheque
! : g

should ailcw him 18% penal rate of interest with effect
R, b, -
from 1.2,1988 tillfdate of payment. The interest should
“:‘/ N . A

;j be paid and the pass for 1988, if not already issued,

/ \ .
' . ‘ should be issued within one month from today. The

respondents should also give the applicant the details
of the deduction of RS. 5362/~ deducted from the appli-
cant, The M,P. and the CQC.P are disposed of on the

iu
above lines andﬁnotice on the C,C.®? is withdrawn,

(S.P. Mukerji)
Vice Chairman

6.1.1989

Sne.




